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cvbbate for the Applicant(s) 

Advopate for the Respondent(s). 	t 

- 

Note of the Registry 
Dat e 	 Order of the Tribunal 

I 

Present: The Hon'ble Mr.Justjce D. 
N.Chowdhury, Vice-Chairman 

In this applictrrn 	the 

applicant has assailed the order 

issued by the Government of Manipur 

dated 6.5.2003 transferring and 

posting him as CO/Home Guards. 

Mr.H.I. Singh, learned counsel 

appearing 	on 	behalf 	of 	the 

applicant, submitted that the 

applicant is victim of frequent 

transfer and therefore, requires to 

be interfered by this Tribunal in 

aid of section 19 of the 

Administrative Tribunal Act, 1985. 

Also heard Mr.AK.Chaudhuri, 
learned Addl.C.G.s.C. Upon hearing 

learned counsel for the parties, I 

am of the opinion that ends of 

justice will be met, if a direction 

is issued to the applicant to 

submit a representation narrating 

his grievences to the respondents. 

Accordingly, the applicant is 

directed 	to 	submit 	a 
representatation 	before 	the 

Contd./2 

I flt 	tp:eatjon i' 
fo m but n ct in time' 
TTTd4;i Pcttij 

fikd / noi i ljiiod C F 
fo 	ls. 5(/ 	wpositei 
vide 

Datcd 

I 
bk 

9 .5 .2003 
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Contd. 

9.5.2003 	competent 	authority 	narrating 	all 

his 	grievences 	within 	three 	days 

from the 	date 	of 	rececipt 	of 	the 

order. 	If 	such 	representation 	is 

filed 	within 	the 	time 	specified, 

the 	competent 	authority 	is 	also 

directed 	to 	consider 	the 	same 	as 
1-'-7 per law and pass appropriate order. 

Till the completion of the exercise 

of the said direction the order of 

r6" 
transfer 	and 	posting 	of 	the 

applicant 	vide 	•order 	No.21/12/84- 
ff IPS/DP(A) dated 6.5.2003 is ordered 

oX to he kept in abeyance. 

The 	application 	thus 	stands 
disposed of. 	There shall, 	however, 

be no order as to costs. 

J, 
VICE CHAIRMAN 

bb 
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IN THE CENTR/L ADMINISTRATIVE TIIBU, 	 Lu 
GUVHATI BENCH. 	 LAY 

Original Application No......of 2003. 

Shri Ngamkhohen Kipgen, IPS 

of New Lambulane. 

.Applicant. 

-Versus.  

•i. The State of Manipur 

and 4 others. 

.Respondents. 

6. The Union of India. 

.Proforma Respondent. 

I N D E X 

$1.No. Nomenclature of docu_ Brief descrip 	Paae 

ments. 	 tion of docu.. From to 

ments. 

3. 	 4. 

Application 	Application filed 

by the Applicant. 	I to 12. 

Affidavit 	Affidavit of the 

Applicant. 	 13.to 14 

Annexure A..]. 	Order dt. 11/3/98 	16. 

...contd. 2/.. 
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4. 

4. Annexure &,2 Order dt. 1/5/2002 17 
5. Annexure A.3 Order dt. 19/8/2002 18 
5. Annexure A.4 Order cit. 26/8/2002 19.20 
7. Annexure A.5 Order dt. 27/1/200 2.1 
3. Annexure A6 Order dt. 6/5/2003 22 
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Signature of the Applicant 
V 
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Date of filing : 

egistrati*n No. 
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wJI.  

IN THE CENIRL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENQI, 

Original Application No.,.,,, .of 2003, 

Shrj Ngamkhohen Kipgen, I.P.S. 

s/o Late N. Gauzapao Kipgen of 

New Lambul ane, P.S.&P.O, Imphal, 

Imphal East District, Mnipur. 

.Applicant, 

—versus.  

j. The State of Manipur, 

through the Principal Secretary 

(Mc*t) to the Government of Manipur, 

Secretariat, Iraphal, Manipur. 

2, The Commissioner (DP), 

Government of Manipur, Secretariat, 

Imphal, Manipur. 

The Additional Secretary (LW), 

Government of Manipur. 

The Director General of Police, 

Manipur, Iraphal, 

5 0  Shri P. Dhanakurnar Singh, MPS, 

Superintendant of Police/Imphal East. 

... . , .Resp,nd ents . 

....contd. 2/.. 



6. The Union of India through the 

Home Secretary to the Government 

of India, Ministry of Home Affairs, 

North Block, New D.hi - .11000. 

.Proforrna Respondent. 

DETAiLS OF APPL ICATION: 

j. Particulars of the order aainst which the applica 

tion is iade 

Order of the Additional Secretary (DP), Govern... 

ment of Manipur bearing no. 23/12/84..IPS/DP(A) the 6th 

May 2003 for transfer and posting of the Applicant to 

the non...cadre of post of Commandant, Home Guard,Manipur 

and the Applicant has not yet joined the post of Comman.. 

dant, Home Gtaard till date. 

2. Jurisdiction of Tribuna1 : 

The Applicant declares that the subject matter 

of the order against which he wants redressal in within 

the jtrisdiction of the Tribunal. 

3 • Limitation : 

The Applicant ftwther declares that the applica. 

tion is within the Limitation period prescribed in section 

21 of the Administrative Iribunal Act 1 1985. 

....centd. 3/.. 
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.. (3).. 

4. Facts of this case 

(i) The Applicant first entered in the Manipur Police 

Services of the Government of Manipur in the year 1975 

by direct recruitment or selection by the Manipur Pub.. 

lic Service Commission (M.P.S.C.). The Applicant was 

promoted to Indian Police Service by giving him year 

of allotment of 1989 in Manipur and iripura, J.jnt Ca. 

dre. He has been serving in different capacities in 

the rank of Superintendant of Police/Commandant of the 
2nd Indian Reserve Battalion (I.R.B. for short) from 
1984 onwards. 

While the Applicant was serving as Luperintendant 

of Police in the Vigilence Department and Central In.. 

vestigatien Department (C.I.]). for short), he was awar... 

dod President' $ Police Medal for hleritorious service by 

the President of India in the year 1998. He also re.. 

ceived commendations and a large number of apprecia., 

tions from his superior/senior officers in apprecia.. 

tion of his commendable service. 

The Applicant was posted in different places as 

Superintendant of Police, Commandang of the 2nd Indi*n 

Reserve Battalion (I.R.B,) and Security Officer for a 
period from 1994 to 1997. 

It is pertinent to mention here that on 11/3/98, 
the Joint Secretary, I)?, Government of Manipur issued 

...contd. 4/... 
V 
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_(4) 

• 	an order bearing no. /22/90_IPS DP(Pt) dt. 11/3/98. 

transfering the Applicant as Superintendant of Police 

of NAB and served as Süperintendantof Police (NAB) 

with effect from 17/3/98 to 16/5/2002. 

A true copy of the said trans. 

fer order dt. 11/3/98 issued by 

the Joint Secretary (1)?), Govern 

ment of Manipur is enclosed here. 

with and marked as Annexure A/i. 

• 	(4) Thereafter the Applicant was transferred as 

Superintendant of CID(SB) vide order bearing no. 
3/3/ 

94.P0L/DP(Pt) of the under Secretary,(DP), Government 

• of Manipur dt. 16th May 2002 • He joined his duty on 

16th May 2002 as Superintendant of Police in GID($B). 

A true copy of the said order 

t dt. 16/5/2002 of the Under Secre.. 

tary (DP), Government of Manipur 

is enclosed herewith and marked 

as Annexure A/2. 

(5) 	Within a short period of 4(f our) months of his 

transfer and posting as Superintendant of Police CID 

(SB) Manipur, the Applicant was again transferred and 

posted as Superintendant of Police NAB, Manipur vide 

order bearing no. 3/1/2002.. IPS/DP(B) of the Addi. 

Secretary (DP) Government of Manipur dt. 19/8/2002. 

...centd. 5/.. 
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A true copy of the said order 

dt. 19/8/02 of the Add].. Secretary 

(DP), Govt. of Manipur is enclosed 

herewith and marked as Annexure a/$. 

(6) Again within a short period of about 8( eight) 

days of the transfer and posting as Superintendant of 

Psi ice NAB, the Applicant was again transferred and 
pssted as Superintendant of Police CID (SB) vide order 

bearing no. 3/1/2002... IPS/DP of the Add].. Secretary (DP), 
Government of Manipur dt. J6/8/2OO2. 

A true copy of the said order 

dt. 26/8/2002 issued by the Addi. 

Secretary (DP), Government of Mani.. 

pur is enclosed herewith and marked 

as Annexure A/4. 

(7) Again within a short period of 6(six) months of 

his transfer and posting as Superintencjant of Police 

(CID(SB) Manipur, the Applicant was again transferred 

and posted as Commandant of 2nd Indian Reserve Battalion 

• (I.R,B, for short), Manipur vide order bearing no. 3/1/ 
• 2002... IPS/IP of the Adj, Secretary (DP), Government of 

Manipur dt. 27/1/2003. 

A true copy of the order dt. 

27/1/2003 issued by Addi. Secretary 

(DP), Government of Manipur is en.. 

closed herewith and marked as Anne.. 

xure A/s. 

....contci. 6/.. 



(8) Again within a short period of 4(f our) months his 

transfer and posting as Commandant of 2nd Indian Reserve 

Battalion, ivlanipur like a belt from the blue, the Addl. 

Secretary (DP), Government of Manipur most arbitrary 

and illegal orders bearing no. 21/12/84.IPS/DP(A) dt. 

the 6th May 2003 for transfer and posting of the Appl i... 

cant to the post of Commandant of Home Guard. The Appli 

cant has not yet joined to the new post of Commandant 

of Home Guard. 

A true copy of the order dt. 

6/5/2003 of the Addi. Secretary 

(DP), Govt. of Manipur is enclosed 

herewith and marked as Annexure A/6. 

5 • Grounds for Rtljf with L.aal Provisi.ns: 

Transfer and posting is the incident of the Govern.. 

ment employee holding transferable post and he has 

no right to held a particular post but the Govern.. 

ment employee cannot be transferred freejuently 

from one post to another successively withoit su.  

fficient reasons for 5(five) times within a short 

pn of H months and0 days, i.e. from 16/5/2002 

to 6/5/2003 except by way of punishment after folio... 

wing the procedure prescribed in Article 311(2) of 

the Constitution of India. 

According to the law laid down by the Hon'ble Su.. 

preme Court of India as well as the Hon'ble Gau.. 

hati High Court in a Plethora of cases, the fre.. 

quent transfer without sufficient reasons to justify 

such transfer can be held to be malafide 

...centd. 7/... 



4/ 
-I 

The transfer and posting is exigency and incident 

of service of the employee but the employee has no 

power to exercise the power of transfer and posting 

of the employee without any limit for transfer and 

posting of an employee to a post frequently a 

many as 5(five) times within a short span of 11 

(eleven) months and 20(twenty) days ie. from 

16/5/2002 to 6/5/2003. 

The said Officer (Respondent no. 5), who is only 

an M.P.S. Officer and Jüni.r to the Applicant is 

allowed to held the post of G.mmandant, 2nd Indian 
• 	

- Reserve Battalion by adopting pick and choose policy 

• 	without any 3ustificatj,n for punishing the AppiL 

• 	cant by transfering to him to a non.,Cadre Pt of 

the commandant, Home Guard, without following pro... 

cedures prescribed in Article 311(2) of the Censtj.., 

tutien of India. 

The impugned order dated 6th May 2003 (at Annexure 

A/6) is not in public interest and the impugned 

order dated 6/5/2003 (at Annexure A/6) cannot be 

an order made in public interest. 

The arbiary and malafide orders of the Govt • of 

Manipur for frequent transfer and posting of the 

Applicant like a shattle cock within a shortspeaj 

of U. months. and 20 days had occassioned serious disl. 
1 

\ 	cation of the members of the Applicant's family 

...contd. 8/... 



and Applicant himself. 

The impugned order (at Anneure A/6) was passed 

malafide and arbitrary with evil object of puni.. 

shing the Applicant for the reasons best known 

to the Govt. of Manipur without following the 

procedures prescribed in Article 311(2)  of the 

CstjtutjOfl of India. 

The Applicant has not yet handed ever the charge 

of the present post of Cmmandant of 2nd Indian 

Reservi Battalion to any person and has not yet 

joined to the pest of Commandant/Home Guard, 

Manipur till date. 

I, The Applicant has got a strong prima facie.case 

to succeed in the present  application. The ba- - 

lance of convenience is in his fav.ur in granting 

a temporary injunction in the form of stay of the 

• 

	

	impugned order dt. 6/5/2003 at Annexure A/6 during 

the pendency of the present application. The Appli. 

cant shall suffer an irreperable loss unless an 

interim relief/,rder in the nature of temporary 

• 	injunction for staying the operation of the im- 

pugned order is passed during the pendency of the 

present application. Further, the present applica-

tion shall' become infructuous unless the impugned 

order is stayed during the pendency of the present 

application. 

...contd. 9/.. 



Details of the Remedies Exhausted .: 

The Applicant declares that there is no remedy 

vailable to him as provided under the relevant ser 

3zice Rules, except by way of present application. 

Matter netprevi.uslv filed or oendina with any 

Court : 

The Applicant further declares that he .  had not 

filed any application, Vit Petition or suit regarding 

the matter in respect of which the application has been 

made, before any court or any other authority or any 

Jother branch of the Tribinad nor any such application, 

Petition or suit is pding before any of them. 

Relief souaht : 

In view of the facts mentioned In para 4 and 

grounds mentioned in para no. 5 above, the Applicant 

prays for the following reliefs : 

a) the impugned order dt. 6/5/2003 (atm  Annexure 

A/6) be set aside or quashed on the grounds 

and reasons mentioned in para no.5 as well 

as the facts mentioned in para no. 4 and also 

d/ 	
since the impugned orders contravenes the man 

datory provisions of Article 311(2)  of the 

Constitution of India. Further the said irn.. 

pugned order is malafide and arbitrary as 

mentioned in the grounds and reasGns of para 

no, 5 above. 

•..contd. 10/.. 

.1 
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b) 
	

Any such relief as considered just, expedient 

and equitabi e be a]. so granted. 

9. Interirii order m  if any. praveLf or 

Pending final decision of the applicant, the 

Applicant seeks the following interim reliefs : 

the operation of the impugned order at Anne 

xure A/6 be suspended/stayed during the per 

dency of the application; 

the Respondents be restrained from giving 

effect to the impugned order at Annexure A/6 

till the disposal of the application; 

the Applicant be allowed to continue in his 

present posting as Commandant of 2nd Indian 

Reserved Battalion during the pendency of the 

application; 

any such other interim relief/order as may 

be deemed appropriate, just and equitable, be 

also granted/issued. 

Signature of the Applicant. 

( 
SHRI NGAMKFQHEN KIPGEN 

10. The Application is being submitted by had through 

the Applicant' $ duly appointed counsel. 

• ..contd. li/_p 

I , 
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1].. Particulars of postal Orders filed in respect 

of the Application Fee : 

12. List of enc1.sj : 

Application in triplicate. 

Affidavit. 

6) Postal Order No  

Registrar, cAT, Guwahatj Branch, Guwahatj. 

d) 5 extra c.pies of the Application for 6 

Respondents. 

5 copies of Annexure A/j. to A/6. 

Index in Forrpl. 

Receipt Slip. 

Vakalatnama. 

•..contd. 12/... 
I. 
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I. Shri Ngamkh.hen Kipgen, IPS, s/o Late N. 

Gauzapae Kipgen, working as Commandant of 2nd Indian 

Reserve Battalj.n (IEB),Manipur, Irnphal, resident of 

New Larnbulane, P.S • & P.O. Irnphal, Imphal East Dis.. 

trict, Manipur, do hereby verify that the contents 

of paragraph 1,2,3,4,5,6,7,6,9,10,11 and 12 are 

true to personal knewldge and para 5 are believed 

to be true on legal advice and that I have not sup-

pressed any material facts. 

Dated/Imptal. 	 Sig. ature of the Applicant. 

the 	th May 2003. 	V 

Place : 

Drafted & Settled by 

4~  S4ta-.;'W  Z 
Advocate. 

To 

The Registrar, 

Central Administrative Iribunal, 

Guwahati Bench, Guwahati. 

•..contd . i3/ 
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IN THE CENTR&L ADMINISTRATIVE TRIBUNAL, 

GUWAHTI BENCH, 

Original )pplicatisn N. ...... of 200. 

Shri Ngamkhohen Kipgen, IPS ef,  

New Lambulane, Imphal,Manipur. 

.Applicant. 

-Versus.  

j. The State of Ivlanipur 

and 4 others. 

. . . .Respondents. 

6. The Union of India. 

.....Prof.rma Respondent. 

I, Shri Nganzkh.hen Kipgen, IPS, s/c Late N. 

Gauzapac Kipgen of New Lambulane, P.S. & P.O.Imphal, 

Imphal East District, Manipur, do hereby solemnly 

affirm and state as fellows .. 

. That, I am the Applicant in the accompanying 

application, I have gone through the contents of 

the present application and as such I am well conver 

sant with the facts and circumstances of the case. 

I am presenting this Affidavit in support of  the 

statements made in the said application. These are 

true to my knowledge. 

...contd. 14/. 
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2. That, the statements made in the foregoing para 

graphs i,2,3,4,,6,7,8,9,10,1i and 12 are within my 

personal knowledge and those statements made in the 

above paragraph 5 are based in the information received 

by me from my counsel which I believe the same to be 

true. 

'f 	
4-'N =HEN KIPGEN ) 

Drawn up by:.. rt c 1) 	 DEPONENT. 

Advocate. 

Dated/Tpha1. 

the 9 th May 2003. 

...contd. 15/.. 



RECEIPT SLIP 

Receipt of the application filed in the 

Central Administrative Tribunal, Guwahati Bench 

by Shri Ngamkh.hen Kipgen, IPS, in the Manipur 

Police Department resident of New Lambulane,1m 

phal, Manipur is hereby acknewledged. 

Dated 	 For Registrar 

Seal : 	 Central Administrative 

Tribunal, 

Guwáhatj Bench. 

/ 

a 
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ANNEXURE kJi 

C 0vf1I:rv' 	IT o' 	AN flfUfl 

L 	ILJPMR iE T 	' I' 	
1l 	ADi ii i i IN AT Vi i iFOl 5 

I)J 3] ON ) 
• • 

(1RDE;RS BY IFiE 
((TINOR ilAN1PUf 

• 1 

J.PS
vpjw 

C 	 . oid-e'-' e'J (1 

1"Lnki?Ur i p1eaS 	to r)rdex' 

. 0 owing I.PS cfiic.' wtth 

orders in puUIJC irrbel'esto 

I)(1 ,.:1 	ftL0fl 	i 	t;IrIs 

1ft,((l 7/3 /3, J1)( 
(JoVe1)' o J. 

-the - .jsfer 	postLfl 	)i; tiic 

cf:L'ec uot i.i. furthex' 

,f mnstfl 

Si .No. 	Name of the off j:r5 	New 	. .. - 

	

1. Shri. L.M. Khaute, IPS 	
A 	Supdt. o. 

- 

	

Skin N. K ipge rl ,iL'b 	
iu 	SU)dI;. c poiice(N) 

p/VigilmOe, 
(Under 0rder o:f tranSi(r as 

By or(Ii' & in the 
riutN. rf tie 

Gov ."rio r 
Sd!- 

(V jfl(C? 	J OSh3-) 

	

Joinb 	0 .ty(L 	to the Govt. of M;rnipUr. 

- - - 	 - -- -- - 	

0? - ......
?. 	 -- 	

-' I •  MW 	
UI? ?Ifl Pt -

NT 
OF' 	IPUR 

[()I T.Ci DEPj\1Th 1  

	

No E/57/1 3/7_pflU 
(Ftdi) 	

thp\L, th 12th M1'Ch 998. 

En 
Copy to :- 

1 	Th 	 .C. üt Fol i.co(i,/0) ,I1iii.Pt1. 
1. 

2. 11 	(. of polic 	MO 

3, All I) • • , 	pic( 

	

G 	
, Npur. 

/4 , /\1i A:: ;Lt. 	• 	, cf IOt. 1.00, M . W tptiv. 

T h e 	jreCOI', 	trCi3 S I4LfliI.PUrM 

li Supdt. of oii0' 

All Comn(1t 	
of 11niNU1' Rifles/b01) ,MafliPu 

	

:3 •  'fl 	prior. 	i, 	PTS, p3ru1L?i. 

• ThE) i\dI. U LreCL 0', ' • S 1.1 pigei. 

10. persOliS coflce'ndM 
I I • Poy:'fl 	iOI F 

o 
t)irOCO1' 

Gencl'Oi f.:Po1' 

I 
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1in ,IiI, the 1(1
(I '  Nlay,2002. 

i s 	•.., 	. 	. 	. 	... 

GtJVfRNM6rorMANJ1'(JR 	ANIVEXUIE 14-/1) 
DEPARMflNT OF PERSONNEL & ADMINISI'RAll\'L RLFORMS 

(PERSONNEL. DIVISION) 	 . 	. 	23' 

• 	 !') R: 
imphal, the 16(11  May,2002. 	. 

L 
No.3/3/94.-POL/DP(PT): 	The Governor Of Manipur ii plcaa'd lo order the 

• 	. 	 iratlslir and posting of the ibiLowing IPS/MI'S Officers as detailed below with 
• 	. 	 immediate eIiict and until further order in public interest:.. 

ffl.Q f2ffici:s 	 New place ofpostitg. 
SlIri Y.Joyluuiar Si11gI,li 1 S,. 	as l(l LJO I 

• 	 IGP L/O-ll 
S1ui I':rTl1t1thL1iI,lPS 	— as 1(IP L./Oi I 
l(.iL" (Acini). 	 . 	 . 	. 
Sliri R.11aial,IPS,IGP L/O-1 	- as IGP(Adm). 
Shri M.ShantiLumar Singh, 	— as Attnched to PHQ. 
IPS, CO. 7111  MR. 

• 	.'5. 	Shri Anand Prakash,IPS 	- as (20 3 113(13. MP..) 
• 	 SP CC Pur. 	 . 

ShriT.Pachuau,15PS 	— asSP/NAB. 
SPfSenapati. • 	

. 	7, 	Shri K. Radheshyam,MPS, 	- as ilc SP/Chraehandpur. • 	. 	I/cco3IRr3. 
• 	..yS. 	. 	Shri Sarriir lline,IPS. 	— as SP/Senapati. 

A.ddl.SP/[E. 
9. 	. 	Shri M.Mani Singh,MPS, 	— asSP/Vigilancc. 

S 	
. 	 SP C1D(SB). 

tO. 	ShiiN.Kij1gcn,IPS 7 SP/NAI3 
II, 	SIu S.lbocliu Singli,I'vtPS 	— as U0.7MR. 

CO . 5th MR. 
'-12. 	Shri Asinilosh Kumar Sinha,IPS- C().Sth  MR 

SP/Vigilaricc. 

Officers at S1.No.1.,5,8 & 12 shall move first after handing over 
their charges to the next junior officers with immediate efkct. 

By orders & in.thc name of 
S 	 . 	 Governor, 

Sd/. 
(IiLDhananjov Singh), 

Under Secretary (DP), Go\1t. of Manipur. 

.IOV NiNMEN1' ( )F M ANt I9 R 
POLICE DEIARTMBNT 	• • 

E.ndst.No.E137/1 3/2002-P1-IQ(PT)/f t j 

Copy to :- 
1. A1IADsGP, Manipur. 
2, All LsOP, Manipur. 

All Dy.IsG of I'olice,Manipur. 
The Director,MPR.Mauipur. 

1A(6t 	L_-1ll SsP/C(i)s in Mallipur. 
(, 	 lIn' I'i tlIt'i1(lj\ll'lS.l'IlJ('i 

7. The AL) FSL,Pangei. 
S. Personal file. 

Persons concerned. 
File. 	 . 	...--,. 

r 
lou DiicOtur (;ciieraI of Police., 

Maiiipurjrriphal. 

• 	 • 	 . 	 S 	 • 	 • 	 • 	 - 	 . 	 • 



Q NM OVEVENTOFMANIPUR 	
ANNEXU'K k13 

DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS 
(PER*ONHEL DIVISION) 	 -. 	 - 

'cat 

___ 	 . 	i. r.I' 

.kfIii.c 	t 

/ 1 / 2002I1"S / DP(13) The Goveinor of Maiiur is pte89td to utder the 

lns(or and posftg of til -, e toHowing l'S/MPS Oflicers as detaHed below with 
imediate effect and until further orders in public Interest- 

SI uiM. Kai iiajit Sli gli 	as SP/CID(813) 

• 	SP/lrnphal East 
Shri K Radheshyam Singh., 	as CO 2 IRB 
SP/Churachandpur. 	. 

3 	Shri Ankth Deyal Singh 	as SP/ChurachafldPUr 
C0/2.lRE3 

". 
' 	Shri P. Dounget 	 as 00/1st MR 

• 	 PnncipaL'MPTS 
• 	 S 	Shri L Chandrakishole Slnqh 	as C0/2' MR 

c0/1rMR 

6 	Shri C. Doungel 	 ao SP/Iinphot Eat3t 

C0/2MR 
Shri K Chaoba Lokho 	 as incharqo C0/5 MR 

Dy. CO/Gth MR 
Sri S. Manaobi Singh 	as incharge C0/8 MR 
(under order of transfer) 

9 	Shri T. Pchuau 	 as Principal/MPTS & CO/3 1d IRB 

SF/NAB. 	 in addition 

10. 	Shri Anand Prakash 	 as 016 0' MR 
CO/3lRB 

1 1. 	Shri W. Meenakurnar Singh 	as SPICMT 
C0/6 11  

i. 	Smt. R K,Radhesana Devi 	ittacheci to PHO 
SP/CMT 
Shn Shri Faumel Gonglin 	as Addl.SP/VIgIlarlce 
DV ,COthMR 

I l. 	Wuhii cjbrm Mamata 	 in Dv. 
(Q/3(I Ml 

Addi. SPNigilanóe 	 attached to 	MR 

. SM S. Tualchinkham 	 attached to PHO 
CG'8MR 

1i 	Shri N Kipgon 	 as SF/NAB 

Otters at SI.No.2, 4, 7, 8 & 13 shall me first. 

"If

By orders & In the name of Qovernor, 

(S.. underlal Slngh)

AddlUonel Sec 	ryDP), Govt of Mcrnlpur. 

opt  

(IOVERNMEN'I' 01 MANIPUR 
POLICE DEPARTMEN1 

iii 

	

EndsLNo.E/37/l 3/2002-PFIQ(PT)I 	
Iinphal, the 20 August, 2002 

Copy to 
I. All Addl.Ds G of Police, Manipur. 

All 1sGP,ManipUr. 
All Dy IsG of Police, Manipur. 
The Director,MPR, ManipUr.( 	Al'_ 

/' AU SsP/COS in Manipur. 	\ 
(. The Prjncipal,MPTS, Phnt',ci. 

/ 	1. 1 lie AD I'SL,L.aflgel. 
. Officers concerned. 

Personal tile concerned. • 

/ 	 10 File 	
( P . N. Go u(l) 

F) . 1.0. of.Police(HQrS), 

2 • 	

. 

 

For Director Gen dral.of  
MnhlflUiflPhat 
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ANNEXU ki E kJ 

GOVEiT OF MNIU 

DEPtTMET OF 
pERSONNEL & 	

INISTTiVE REFOMS 

(PESONED 10  

DP: jC Governor 	
MapiP 	is pleased 

to order the transief 	
of the 	ilC' 	IPS/MFS 

officers 
as detailed below with immediate effect and until 

further orders .fl 
publiC interst- 

New 
h C ÔfOfficer3  

1. 	
ajit Singh, 

Shri M. Karn 	
IFS 	as 

(under order of transfer.  

• 	as SP/CID(SB 

2 Shri C. Dnung 6lf IP 	
as 00/1st  IRB 

(undeL orJer of transfer 
as Sp/IE 

	

3. Shri h. Candramafh singh,M 
	S  Sp/C ~iura c t)nn.dpur  

00/1st IRB. 

	

L S hr 1 1<. 1nd has hy am Si ng h,MPS 
	c CO / 3rd I RB. 

under rd.er of tranSf 	aS 

00/2nd IRB) 	•• 

• 	5. 
Shri P. Dhan5m5rS,M 	

S i/c 00/2nd IRB. 

i/C SP/ChfldC1 

• 	
6.hri S. Tualchirham,M 	

as i/d SP/Cha' 

(undor rdCr of attachmt 

(' 	bi 	p : c  T. 	hu aU,IPS 	
aS 

	

r 	

pr*jncjpal/MF 

(under order cf transfer as 

&• C0/3 	B) 

	

K. Rdhe3u DGVI, iP 	
na P/ NB 

cinder order of ottocemt 

pu) 

	

Daysl 3ingh, IFS 	
as Attacted to t  

(under 0çder of 
transfer 

• 
 

as p/CCP) 

	

Sh 	N. Kipgenl 	
S 

(under order of transfer 
as SP/NB) 	 S  

Shri Prem Kumar KabUi,M 	
S C/1st M. 

(under order of ran5f0r 
as C/5t 1 	) o/ Oh 

S 

	

	Kna! 13.fl1 	,NPS 	
as SU 	

rpChafldPur 

hr,   
C/1st 	. 

• 	 13. Shri 	
amte 	

C/5th 	. 

	

Shi L. ittiflb1 ingh,M 	
as C/1st MR. 

	

15. hri N. IbOhAl Singh,5 	
s AC/2 	M.

hal West. 
(contd. .2/ ) 

____ 
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16 Sbri khamzathang M lun,I 	as Dy.$/1g11crnCe 
(under order of trasfer. 
ms 3DP0/Thoubal) 

ri hh Nnbnki shore Singh, M1 rn3 Si) h 	 PO/Th(_UbiIJ 

D 	1)/riilance. 

	

s.hri N. Satrajit Singh,MP 	as C/11th 	(1St 1KB) 

1)L-0/J .Lrlbain. 

Shri A. Saratkumar 	gh,ivFS 	as SDPO/iri -ban. 

/.C/11th 	(1st IB) . 

	

hri S. Choha ingh,NPS 	as SDPO/LmpheL. 

!C/2id MR. 

Shri N. Naiimohon Singh,NP 	as SDPO/irphal Vest. 

• 	(under rrder •f transfr 
s SDPO/Lamphel) 

2 	 Nr,  Joining time i ailt wod in pubdic iniLerest 

By - rders 	i n the n ' I the 
1, erncr, 

( S. Surrterlal Singh) 
AddltthnAl SecretAry ( DP) ,G vern'nerit 

of Manipur. 

Copy to:- 
1 The ecretarv tr,  the GoverflOr,N1Pur' r j 1 h a va ri, 

1mpal. 
The Lecretary to Chief Minister, Manipur 
PPSt0 Hon' ble Minister, Mar1ipurf4OS, Manipur. 

Li.. PPS to Chief ecret1X'Y,GCve ment ci Manipur. 
Addl. Chici ecretsry/Pr. becIetrie/CI ,wnissiOflerS/ 
ecretareSI Gcvernmnt Li Mani?Ur. 

Secretary to the Gvt. of India,MiflStrY of home 
Affairs, New Delhi. 
Director General of Police, Mani!ur. 

• 8. AccOuntant General, Manipur, linphal. 
9.llAdd1DSGP/;I5GP/SGP/35P/ 	;1f.Pclipe Deptt. 

1ll Treasury 0fficers/U-T0S, Manipur. 
All Officers concerned. 
O1'UUz 13()1t/GUfl1J Lilo. 

- 	 ~ 

- 



GOMUTIaTT OF MATIPUR 
DIWA1fl4iZT OF V1i.1901hI1I AND A1,141111 SINIfffJ i U 1U UR! 3 

(poNE flJvIsIoN) 

QRDI3RS BY TJ1 GOV.NOR MU 
ifflphfl.1, tho 27th .J,xary,2003. 

No. 3/1/2002 11'S/IP' 	The Gorernor of Manipur is pleasPd to orr 

the trensfer and pO8tD.flg 
of the fO11oiflJ1g IPS/MPS O1ficrs as ndica- 

ted aganet ticiir names with immediate effect and urrfii furf;her 

ords i• ubtc*4E4ie 38t : - 	 - 
pIPOP of Po11E 

1. Shri 'M Kaxnajlt Sjr)e,IPS 	943 	SP/CID(SB) 

81'/Imph L 1ia  s t. 

hriL.KipgGfl, I?5 	
as CO/2pd.ThB 

/LD(B) 

3. Shri'L. 1(ilLm,'IPS 	 ai 	C01Hom? Gurda 

8P/Bi bn 

4 ,  Shri N. Ngrrmipam,MP3 	
Attahr'd to PHQ 

00/Borne Uarc9ø 

, Shri P. fl-snvum8.D Sin gh,MP$ 	
as i/c SP/ImphDJ 1ast.. 

'i/co0f2dmB 

6. Shx'iG. 1.3iflf3icbnc1ra $harma,MPS ac 	CO/7_MJ. 

(atiáche') to ?HQ) 

7, Sbri 3, Ihocha Sjnh,MPS 	
as SP/B±hnUPLtr 

0O/7 

,S1iri S. 	rg1emjao Sj,MPS 	
as SP/Chand9l. 

(attachc to ?HQ) 

9. Shri T. JamteIMP5 	 as 	00/10_1.R. 0 

SP/Can1. 
--

.-1 ............. 

2, 	O1ficra at 91 'o,1,5,6 &I sball, bri tIe. fuiat movori, 

No joming time is allowed in public ±ri466' id hndtnj 

taldng ovor in cp1inc P of thP AbOVO rfX' and poth'p '11 

.ha.0 be ccmpieted and. report submittM b *'P 3Qth Januar7,003. 

By ordera 4: in the name  Of the  
veXOr, 

S $unT4L8l S,ngh) 
I.dd1. S retax'y(1?)Q mm.nt of Mipur. 

1., The Secrc'tary to Govrnor,RCti f7phn1, 
2, The Secretary to Chief Mjnicter, I'Mtdpur. 

3. The P?S to Ho,t ble  MjnIster/M0Ss;M 4rJP' 

4,,. he F, S. to•• Chief Scoretary,Govti Cif Manipur. 

5.. The Addl.Chiof Scrthry, Govt. o' 4enipur. 
6. 411 Pr, Seoy/ComrnrS/S r cttri esC}ct. of Menipur., 

7 The Special Soc.rry(Han),G0, 	
L1nipt11. 

, The Director Genra1 of Pp1ic, 

9. The 	co'tnnt GGno.r'i. , Mrrdpui's 

10 1 AP/l s/ Di,GP/3ai/00 ol Mn'p' oli & M 
• 

11.1he. tèputy Cornn4 sionor8 con crr1'eC 1, 

12.Th9 Trc3.sury 0fIicrs 0Oflc?VflOd, 	
0 

tiLl Offl.co.Vt3 ccrcurntd. 
0 

14. Guard .f±mn/Ordtrs 13 oak. 



ANNEXUHE 1116 

GOVERN IvIENJ OF MAN IPUR 
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REIORMS 

(PLRSONNEL DIVISION) 

ORDERSJY TJIE GcVRNOR:MANIPU! 
imphal, the 6th M:y, 2003. 

No.21/12/844PS/DP(A) 	In .parthilmodilication 	of.  ..thk 	Government 	order 
No,21/12/84-i'PS/DP dated 06-05-2003, th:; Governor of Manipur is pleased to order the 

transfôr and posting 	of the following IPS/MPS Officers with immediate effect and until 
further orders in public interest :- 

• 	SLNo. 	Name of IiS Officej New Place ofFos(iiig. 

I. Shri L. M. .Khaute, JPS 	• 	 as D1GP(Range-I1) 

• 	 DIG(Range-I)' 	 : 

(Under order, of transfer as D1G/Ops) 

2. 	Shri V. Zathang, IPS 	 as DIGP(Ops) 

• 	DIG(Range-ll) U 
• 	 3. 	Shri'Anisi Dayal Singh, IPS 	as SP/lmphal East 

• 	CO/61B n.  M.R. 

N, i(ipgen, IPS 	 as COfI-loine Guards 

/ 	 CO/2-11113n. 

Shri L. Kailun, JPS 	 as SP/Churachandpur.  

CO/Home Guards. S  

Shri Kh, Chandramani Singh,MPS 	as CO/6th Bn.M,R. 

SP/Churachatidpur. 

Shri P. Dhanakumar Siugh, £vIPS, 	as i/c C0/2-11113fl..4 
i/c SP/Imphal East 

By orders & in the, name of the 
overnor, 

j 	(S. ,Sundcrlal Singh) 
l Additional Secretary(DP), 

Govient cfManiptir. 

Copyto:- 
The Secretary to Governor, Raj I3havan, Imi. 

" The Secitaiy to Chief Minister, Manipur. 
3, All PS. to 'Ministers/ MOSs, Maiiipur. 
4. The P. S. to Chief Secretary, Govt. ofManipur. 
5; The Secretary to the Govt. of India, MI-IA, New Delhi.. 
6, The Director General of Police. Manipur. 

The Special Comi'nissioner, Manipur •Blmvan, New Delhi, 
The Special Secretary (Home), Govt. of Manipur. 
The Accountant General, Manipur. 	

I 

All A.DGPs/JsGP/DiSGPICOS/S1'S, of Manipur Plice & M.R. Bn. 
The Officers concerned. 
The Treasury Officer concerned. 
Guard file I Orders Book. 


